
FIR No. 98/2021
State  vs   Naveen @ Babu Ram

U/s 387/34/120-B IPC & 25/54/59 Arms Act
PS Prashant Vihar

22.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

Present: Ld. APP for the State.

Matter was fixed for bail bond verification report.

Reply received from IO perused, wherein IO submits that surety

resides in UP and some more time may be given for verification of surety. 

Perusal of record reflects that accused has been granted bail on

07/06/2021 and has been in JC for a considerable time despite the bail order.

Looking into the circumstances bail bond and surety bond are accepted till

the NDOH only.

Release warrants of accused  Naveen @ Babu Ram be prepared

immediately.

Put up for verification report on 30/07/2021.

Copy of this order be sent to  Ld. counsel for applicant and IO

concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.07.2021



FIR No. 455/2021
State  vs   Major Sandeep Kumar Dagar

PS Prashant Vihar
22.07.2021

Matter is taken up through video-conferencing.
Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC and Endst.
No. 373-403/RG/DHC dated 28.06.2021 that only urgent and final argument matters are
to be taken up through VC and all other matters are to be adjourned.

This  is  an  application  for  releasing  of  vehicle  bearing  registration

number DL 3CCM 3477 on superdari.

Present: Ld. APP for the State.

Ld. Counsel for applicant/owner Major Sandeep Kumar Dagar.

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court  of  Delhi,  vehicle  in  question  bearing  registration  number  DL 3CCM  3477 be

released to the registered owner by IO on furnishing security bond as per the valuation

report of vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.07.2021
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FIR No. 466/2021
State  vs   Vikram

U/s 392/397/411/34 IPC
PS Prashant Vihar

22.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Vikram.

Present: Ld. APP for the State.

Ld. Counsel for accused Vikram.

Ld. Counsel for applicant/accused submits that accused is in JC

since 18/07/2021.  Ld. counsel for applicant/accused argues on the merits and 

submits that the accused has been falsely implicated in the present matter as

he was present at the place of incident merely as a matter of chance.  It is

argued  that  though  an  allegation  u/s  397  IPC has  been  made  against  the

accused for using knife, however, no injury has been shown to be sustained by

the victim in the present matter.  It is submitted that it is highly unlikely that

the crime could be committed in broad day light at a public park.  It is further

submitted that accused has no other previous involvement.  

Per-contra,  Ld.  APP for  the State opposed the bail  application

and argued that offences imputed against the accused are of serious nature and

is triable by Sessions Court.  It is further submitted that recovery has been

effected  from  the  accused  person  and  further  accused  person  has  been

recognized by the complainant and thus there is no case made out of false

implication in the present matter.  Contd...
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Heard.  Record perused.  Reply of IO also perused.

This court is an agreement with the submissions made by the Ld.

APP for the State that the allegations imputed against the accused is of serious

nature specifically offence u/s 397 IPC being triable by the Sessions Court.

The arguments regarding the non applicability of Sec. 397 IPC, as no injury

has been caused to the victim, is not sustainable in the eyes of law.  It is a

settled law that the word “uses” for the purposes of Sec. 397 IPC does not

envisage only the actual uses of the weapon rather the offence u/s 397 IPC is

attracted when an offender is armed with a deadly weapon which is in the

vision of the victim so as to be capable of creating a terror in the mind of the

victim. [See : Ashfaq  vs  State (Govt. of NCT of Delhi), AIR 2004 SC 1253].

Further, w.r.t. the arguments impugning the merits of the case, it is understood

that no roving inquiry vis-a-vis the merits of the case can be done at the stage

of  the  trial.   It  appears  from perusal  of  the  record  that  the  case  property

including knife has been recovered from the possession of applicant/accused

and further he has been apprehended at the instance of victim/complainant,

thus, a prime facie case appears to have been made out. Also, investigation in

the present matter is at the initial stage and further custody of the accused is

required for the said purposes. Accordingly, due to the reason cited above,

present bail application stands dismissed 

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.07.2021
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e-FIR No. 026797/2021
State  vs   Kaji @ Sameer

U/s 379/411/34 IPC
PS Prashant Vihar

22.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Kaji @ Sameer.

Present: Ld. APP for the State.

Ld. Counsel for accused Kaji @ Sameer.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

07/02/2021 and he has been falsely implicated in the present matter.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case property is already recovered.  Accused is of young age and

in JC for a considerable period of time.  Charge-sheet is already filed and trial

will take time due to the pandemic of Covid-19.  No fruitful purpose w.r.t

investigation and prosecution would be served by keeping the accused in JC.

Accused cannot be kept behind the bar as a punitive measure, at this stage of

the trial.  Therefore, accused Kaji @ Sameer is admitted to bail on furnishing

bail bond in the sum of Rs. 15,000/- with one surety of like amount subject to

the following conditions:-

1. that accused shall appear on each and every date as and when called

upon. Contd...
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2. that accused shall not tamper with the evidence in any manner.

3. The  accused  to  furnish  his  Mobile  number  along  with  the

undertaking that he/she will always keep his mobile on active mode

and share  his  live  location  with  the  Investigating  Officer  as  and

when requested/ordered.

4.  The accused to give all available addresses including permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and

Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.07.2021
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e-FIR No. 033282/2020
State  vs   Naveen Bhardwaj

U/s 379/411 IPC
PS Prashant Vihar

22.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Naveen Bhardwaj.

Present: Ld. APP for the State.

Ld. Counsel for accused Naveen Bhardwaj.

Ld. Counsel for accused submits that accused was in JC since

20/04/2021.  Further, it is submitted that the accused has been released on bail

in other matter and he has been falsely implicated in the present matter

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case  property  is  already  recovered.   Accused  is  in  JC  for  a

considerable  period of  time.   Trial  will  take time due to  the pandemic of

Covid-19.  No fruitful purpose w.r.t investigation and prosecution would be

served by keeping the accused in JC.  Therefore, accused Naveen Bhardwaj is

admitted to bail on furnishing bail bond in the sum of Rs. 15,000/- with one

surety of like amount subject to the following conditions:-

1. that accused shall appear on each and every date as and when called

upon.

 Contd...
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2. that accused shall not tamper with the evidence in any manner.

3. The accused to furnish his Mobile number along with the undertaking

that he/she will always keep his mobile on active mode and share his

live  location  with  the  Investigating  Officer  as  and  when

requested/ordered.

4.  The  accused  to  give  all  available  addresses  including  permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and

Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.07.2021



Core Teck Agri & Bio Solutions Pvt Ltd  vs  Gurojot Agro Traders
PS Prashant Vihar

22.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  is  an application seeking cancellation of  NBWs issued

against accused Bhupinder Singh.

Present: Ld. Counsel for applicant/accused.

Put up with file on date already fixed ie 24/07/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.07.2021



FIR No. 209/2019
State  vs   Kavit Kumar

U/s 420/465/466/468/474 IPC
PS Prashant Vihar

22.07.2021
Matter is taken up through video-conferencing.
Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.
372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only urgent
and final argument matters are to be taken up through VC and all other matters are
to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Kavit Kumar.

Present: Ld. APP for the State.

Ld. Counsel for accused Kavit Kumar.

Report  from Jail  Superintendent  received,  perused.   As  per  which

accused has surrendered on 12/07/2021.

Ld. Counsel for accused submits that this is the 5th bail application of

accused and the accused in the present matter has been in custody for more than 7

months and was granted interim bail VOD 01/04/2020 and was due to surrender on

18/03/2021. Ld. Counsel for accused submits that he did not surrender on said date

as he was expecting to be notified in this regard and the accused has surrendered on

12.07.2021 in pursuance of bail order dated 07.07.2021.Ld. Counsel for accused has

further argued on the merit and stated that accused has been falsely implicated in

this case and has clean antecedent. Ld. Counsel has further pleaded that accused

may be granted bail on humanitarian ground as he has to take care of his children

and also  to  complete  his  law degree.  It  is  submitted  that  accused has  no  other

previous involvement. 

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  

It  appears  from the  perusal  of  record  that  the  charge-sheet  in  the

present  matter  has  already  been  filed  and  the  accused  has  been  custody  for  a

considerable period of time.  The fact that there is a likelihood of delay in the trial

due to the Covid pandemic cannot be overlooked by this court.  Perusal of record 

Contd...
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shows that previous bail application were rejected vide orders dated 19/10/2019,

14/01/2020,  06/04/2021  and  finally  on  07/07/2021 mainly  on  the  ground  of

seriousness of offence, likelihood of accused tampering with the evidence and non

surrendering  of  accused  in  compliance  of  the  directions.   Charge-sheet  in  the

present matter has already been filed.  It is a settled law that one a charge has been

file the nature of allegation may not be a factor to decide the bail.  Accordingly,

there  appears  to  be  a  subsequent  change  of  circumstance  since  the  previous

dismissal of bail application.  No fruitful purpose w.r.t investigation and prosecution

would be served by keeping the accused in JC. Therefore, accused Kavit Kumar is

admitted to bail on furnishing bail bond in the sum of Rs. 25,000/- with one surety

of like amount subject to the following conditions:-

1. that  accused shall  appear  on each and every  date  as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

3. The accused to furnish his Mobile number along with the undertaking

that he/she will always keep his mobile on active mode and share his live

location with the Investigating Officer as and when requested/ordered.

4.  The accused to give all available addresses including permanent, current

address or any other address where he may reside along with the proof

thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail Superintendent concerned is directed to ensure the compliance of

mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine Del 3597.

Ahlmad is directed to send the Annexure B along with the bail order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and Jail

Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.07.2021
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